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[Shri Alagesan]
250 Passengers who arrived at

Dhanushkodi by steamer from Ceylop
on 1st December, 1955 were held up.
Of these 129 have gone to Rf^nnad
by 5th December, 1OT5 and the re­
mainder have stayed back at Dhanush­
kodi pending restoration of through
communications to Manamadurai.

All co-operation is being given by
the Railway to the State Government
in arranging relief to the affected  ̂
areas and prompt transport is being
arranged for rice which is moved by
the Madras Gk>vemment to such areas.
Rke has moved from Tuticorin to
Mandapam by sea and then by rail
to Ramnad which was the worst
affected town.

It has not yet been possible to col­
lect exact figures of damages to rail­
way property. It is, however, roughly
aaswed that damages may amount
to ]b . 5 lakhs.
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PAPER LAID ON THE TABLE
GoNSTitunoN (H indi L anguage for

O m ciA L  P urposes) O rder, 1955
The Deimty WnJbiter of

Affata (Sliri Oatar): I beg to lay on
the Table a copy of the ConstitutiQia
(Hindi Language for Official Purposes)
Order, 1955. [Placed in the Library
See No. S-438/55].

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the

following tiiree messages received
from the Secretary of Rajya SabhA:

(i) accordance with ^ e  pro*
visions of rule 125 of the Rules of
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am di­
rected to infonn ^ e  Lok Sabkm 
that the Rajya Sabha, at its sit- 
timie held on. the 8th X>ee«iidMi;
1955/agreed without any amend­
ment to the PxcventiOD o f GScorop- 
tion (Amendment) Bill, 1955,
Which was passed by fhe Lok
Sabha art Ki sitting held on the
22nd November, 1955.*'

(ii) ‘‘In accordance with the
prpvisipns of rule 125 of the
liules of t^rocedure and Conduct
of Busmess in the Rajya Sabha,
I Biti diriicted to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 8th December,
1955, agreed without any amend­
ment to the Manipur (Courts)
Bill, 1955, which was passed by
the Lok Sabha at its sitting held
on the 1st December, 1955.”

(iii) ‘I am directed to inform
the Lok Sabha that the Universi­
ty Cirants Commission Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on the
28th November, 1955, has been
passed by the Rajya Sabha at its
sitting held on the 7th December,
1995, with the following amend­
ments: *

Clause 2

1. That at page 2, lines 7-8, for
the words “on the recommendation
of" the words *'in consultation
with’* be substituted.

Clause 5

2, That at page 2, line M, for
^ e  word ‘dumber” the words
‘ îotal number*  ̂ be substituited,

I am, therefore, to return herewith
tl̂ e sdd Bill in accordance with the
provisions of rule 1̂ 6 of the Rules of
Proc^ure and Conduct of Business
in the ^ajya Sabha w i^  the request
that the concurrence of the Lok Sabhit
to the said amendments be communi­
cated to this House/

u n w E R S iry  o r a n t s  c o m m is ­
s io n  BILL

Secretary: Sir, I lay on the Table
of the House the University Grants
Commission Bill, which has been
returned by itajya Sflbha with amend­
ments.




